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          IN THE COURT OF MUNSIFF/ADDITIONAL SPECIAL MOBILE MAGISTRATE, REASI. 

Date of institution: 29.04.2020                                                               Date of Order: 01.05.2020 

                                                            Rashid Mohd S/o Shatoo  

                                                 R/o Gran Mod Tehsil and District Reasi. 

                                                                                                                  …………………. (Applicant) 

                                                         Through: Advocate M.S Mir 

                                                                           Vs. 

                                      Govt of J&K (UT) through Incharge Police station Reasi. 

                                                                                                                 ……………………. (Non Applicant) 

                                                    Through: Assistant Public Prosecutor 

In the matter of: Application seeking release of vehicle bearing registration number JK20A-7167 seized 

by police station Reasi, in case FIR No: 43/20 for offence under section 188 IPC. 

CORAM: Assma Choudhary. 

Advocate M.S Mir Via Whatsapp Number 9419156147, 

App Via whatsapp number 9419740405. 

                                                                       ORDER 

1. In view of the prevailing situation in the country on account of outbreak of pandemic Covid-19 

and further taking into account the nation wide lock-down, instant application seeking release 

of vehicle bearing registration number JK20A-7167 seized by police station Reasi in case FIR No: 

43/20 for offence under section 188 IPC, has been moved digitally on my whatsapp number 

9906251017, in light of circular No. 15/GS dated 26.03.2020 of the Hon’ble High court of Jammu 

and Kashmir. Let this application be properly numbered and diarized as and when the period of 

lock down is over. 

2. Applicant seeks release of vehicle (supra) in the capacity of its registered owner. Applicant in his 

application says that in present situation load carriers are engaged in transporting relief material 

from one place to another, he was taking relief material amidst lock down when the vehicle was 

seized. Seized vehicle is his only source of income and he shall suffer loss as well inconvenience 

in case the same is not released.  

3. Brief facts of the case as per the report received digitally would show, on 27.04.2020 police 

station Reasi seized the vehicle aforesaid, in violation to administration instructions/guidelines 

issued in view of Covid-19, as the driver of vehicle violated the order of Public Servant by plying 

the vehicle from Gran Mod to Reasi carrying about 15-16 passengers in it. A Case FIR (as 

outlined above) in this regard already stands registered for offence under section 188 IPC. 

4. App in his objections filed digitally has resisted the application saying that applicant has not filed 

any document which would go on to show his claim in the seized vehicle. Seized vehicle is a 
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piece of evidence in trail and if it is released in favour of applicant he would either sell it or 

change its colour and nature. 

5. Perused the record placed before me digitally. 

6. General law relating to release of vehicle seized in connection with a crime pending or trial by 

the magistrate is that seized property should not be kept in police custody for a longer period, it 

is for the magistrate to pass appropriate orders immediately after taking bond as well as 

security for return of the said vehicles, if required at any point of time. 

7. Investigation in the case looks substantially complete. It would serve no purpose to further 

retain the vehicle, especially when the applicant is ready to abide by terms/conditions so 

imposed upon him while releasing the vehicle aforesaid. This application is therefore allowed, 

subject to the following conditions :- 

(a) That the applicant will keep the safe custody of the vehicle; 

(b) That he will not sell, change the nature/colour of the vehicle; 

(c) That he will produce the vehicle as and when so directed by the court; 

(d) That he will indemnify the better claimant if any found in future with respect to the vehicle. 

8. let Incharge police station Reasi release the vehicle bearing registration number JK20A-7167 in 

favour of the applicant/registered owner on supurdnama after retaining original registration 

certificate of the vehicle. 

9. Incharge police station Reasi is directed to obtain supurdnama on plain paper duly signed in the 

police station, from applicant. Incharge police station shall also take photographs of the vehicle 

in question, which shall be used in evidence before the court. 

10. Counsel for applicant is directed to submit the hard copies of the application, annexures etc etc., 

and supurdnama duly stamped, before the court official as and when the period of lockdown is 

over. 

11. This application is disposed of accordingly. Be consigned to record after the period of lock down 

is over. 

ANNOUNCED 

01.05.2020. 

 

                                                                           Munsiff/Additional Special Mobile Magistrate, Reasi. 

 

Copy of this order is forwarded digitally to police station Reasi for Compliance. 

Also, administrative instructions/guidelines issued in view of outbreak of Covid-19 including 

maintaining of social distance and preventing community transmission, be strictly adhered to. 

                              

                                             

 

 

                                                                           Munsiff/Additional Special Mobile Magistrate, Reasi. 

                                                                                                       JO CODE: JK00250 
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